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The following Act of the Gujarat Legislature having been assented to by the
President on the 13th October 1982 is hereby pullished for general nformation.

K. M. SATWANI,
Secrolary o the Government of Guiarat
Tegal Department,

GUIARAT ACT NO. 25 OF 1982,

PPt pulliched aftor Tewioe goentye b o oremt of the Dresident i the
“Gujarat Governmient Gazette” on the 16 the Ouobhr 1982},
AN ACT

further to amend the Bombay Prevention of Fragmentation and Consolidation
of Holdings Act, 1947

It is hereby enacted in the Thirtv-third Year of the Republic of India as
fallows 1 —

1. This Act may be called the Bombay Prevention of Tragmentation and Elert tith
Consolidation of Holdings (Gujarat Amendment) Act, 1982,
Bo 2. In the Bombay Prevention of Fragmentation and Consclidation of Hoeldings ;xf!:::t?(ml-‘;
LXIT Act, 1947, in section 27, for clause (b), the following shall be substituted, of Bom.
of amely ‘e LX¥ o
1947, Namely . 1947,
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“{b) no person shall transfer any land in respect of which a notice has been
given under sub-section (1) of section 15A to thie land owner conceracd, exvept
with the previous permission in writing given by the Consolidation Officer in
such circumetances and subject w such condidoas as may be prescitbed,”.
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